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The Hon'blé Mr. A.V. HARIDASAN = - JUDICIAL MEMBER

CEE

Whether Reporters of local papers may be allowed to see the Judgement? ‘\/u:
To be referred to the Reporter or not? W

Whether their Lordships wish to see the fair copy of the Judgement? W

To be circulated to all Benches of the Tribunai? o . :

JUDGEMENTk‘
(Mr.s.P.Mukerji, Hon'ble Vice Chairman)

In this applicati()n dated 20,3,1939 filed under
Section 19 of the Administrative Tribunals Act, the applicant
who is now working as Senior Clerk in the office of Deputy
Chief Engineer, Southern Railway, Ernakulém has prayed that
in the provxcional Seniority List of clerical staff of Englncering
Branch in the Bangalore Division . 1.1. 1239)9“‘;10Yﬁd b

g as on s o e

refixed by ante-dating her date of promotion to the grade of
Senjor Clerk on the basis ofl%estructuring order)to 1.10.1980.
It appears that the applicant who was originally working in
the Madras Divi,si'on as Junicr Clerk had been given the b;anefit

of restructuring promotion with effect from 2,10.80 but the
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ordef gf,promotion was not given effect‘to.as by then
she had been t:anafer;ed to Bangalore Division. The
BahgalOre Division,_however, on ﬁhelr part did not'
~grant her promotion from that oate'as the order of

her ptomotion dated 15;4.82 had been isaUed bylthe
Madras Diﬁision after she had joined the Bangalore
DlVlslon oz on 2.-.1982.(Annexure-H) Thus the appllcant
has suffered bgréeprivatlon of the promotlon resultant
upon restructuring)both in theMaQras Division as well -
as in thé,Bangalore Division and for no fault of hert.'v
It may be noted that the applicant hacé come oﬁer from
‘Madras to Bangalore Dlm.clon not on her own volition

but the creatlon of new Divi sion at Bangalore.
fv B R r

2¢ " When the Case was taken ‘up for arguments
today the learnec counsel for the apolicant prayed that
the applicant will be satlsfleo ;f the respondents

are directed to Gispose of her représentation dated
v2.3.87 at Annexure~I as alao'thalfurther :epteéentation
: aadfess-ea. to the Chief Personnel OfficerSouthern
’Railway,'Madras dated 3.2.8§vafter giving thejapplicant
an oépOrtuoity of personal hearing.. The learned Counsel
for the a@piicant.has béeh encouraged to make this
prayer because according to him in 51mllar other cases‘
-the respondent;mgaken avsympathetic view to save the

persons from the depr1Vatlon of théir seniority because

of their intef-diVisional transfers.

3. In the circumstances indicated above. we Cclose
" this application with'the direction that the applicart
shall file a fresh detalled representation before the

 General Manager, Southern Railway (Respondent-1)enclosing
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thérewith copies of her representations ‘dated 2.3.87

.and 3.2.89 within a period of two weeks from the date

of communication of this order and that the General
Manager, Southern Railway shall dispose of the repre-
sentation if so filed)after giving the épplicant a
personal hearing, within a period éf two months from

date of its receipt. It goes without saying that the
representétion shall be disposed of with a speaking
ordef(in aécordance with law and after taking into account
the decisions takén in similar cases. There will be

no order as to Costs.
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